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ORDER

New IA-473/2021 :

Counsel for the Liquidator is present. It is submitted that the Liquidation
process is at the stage of closure and some technical aspects remain to be
completed. The successful bidder is yet to take the property and prayed to
grant 90 days extension, as the time period has aIready been expired on 8"
January, 2021.

Keeping in view the averments made in the Application and the
submissions made by the Counsel for the Liquidator, the time period for
liquidation is hereby extended for a further period of 90 days with effect from
9™ January, 2021 onwards with the direction to the Liquidator to expedite the
process and file the Application for liquidation of the Corporate Debtor.

In terms of the above, the I.A. stands disposed of.
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